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Demand for early completion of Tuirial Hydro Electric Project in
Mizoram and payment of compensation to the oustees on
priority basis

SHRI LALHMING LIANA (Mizoram): Sir, my Special Mention is regarding the
early completion of the Tuirial Hydro Electric Project in Mizoram.

Sir, the 60 megawatt Tuirial Hydro Electric Project (THEP) in Mizoram has
been undertaken by the North Eastern Electric Power Corporation (NEEPCO)
which is the only Central hydro electric power project in Mizoram. Twelve per
cent of the power generated by THEP will be given to Mizoram free of cost and the
rest will be distributed among the other North Eastern States. The major civil
works had commenced in September, 2001 and over Rs. 200 crores have
already been invested in the project. Like other projects, this project too has
affected more than 400 families who have lost their land and means of livelihood.
Those people have formed an association, namely, the Tuirial Compensation
Claimant Association (TCCA). After a tripartite meeting the NEEPCO agreed to
pay the TCCA an amount of Rs. 8.04 crores as crop compensation. The
NEEPCO then contended that the crop compensation was illegal and the amount
agreed at the tripartite meeting had to be treated as land compensation and thus
refused to pay the agreed crop compensation. In protest against this
development, the affected villagers called for a bandh on 6th June, 2004 which
was completely peaceful. The affected people are members of tribal and minority
communities and there is widespread unrest among them. In the meanwhile, the
NEEPCO has stopped the construction of the project on the plea of law and order
problems and it wants to abandon the project on false pretexts.
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I, therefore, earnestly request the Central Government to intervene in the
matter and ensure that:—

(@ the NEEPCO pays the agreed crop compensation and land
compensation separately;

(b) the THEP is completed at the earliest so that the generation Of power
starts at the earliest which will benefit Mizoram and the entire North
East.

Thank you.

SHRI MATILAL SARKAR (Tripura): Sir, | associate myself with the Special
Mention made by Shri Lalhming Liana.

SHRI PYARELAL KHANDELWAL (Madhya Pradesh): Sir, | associate myself
with the Special Mention made by Shri Lalhming Liana.

SHRI NABAM REBIA (Arunachal Pradesh): Sir, | also associate myself with the
Special Mention made by Shri Lalhming Liana.

Concern over arbitrary cancellation of appointments of Principals of
Central Schools in the country

SHRIMATI S.G. INDIRA (Tamil Nadu): Sir, the Government had taken two
decisions, first, to cancel the appointments of over 350 principals appointed in
Central Schools stating that these were made in violation of rules and
constitutional provisions on equality of opportunity, by the previous Government.
Secondly, the Government had decided to reinstate the Central School teachers who
had to resign or were dismissed owing to their inability to join the places of posting
following the transfer guidelines issued in 2000 by the previous Government.

As the hon. Prime Minister had rightly said, the teachers were nation-builders
as they shape the minds of children who are the future citizens, | urge upon the
Government to restore the appointments of over 350 principals appointed in the
Central Schools urgently. Thank You.
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